
MARCH. 16, 1962 0n1J. Answe,.. 

All Bon. Member: What is tlle harm? 

Shri Bem Barua: No hann. 

The Minister 01 RehaltllitatioD 
(Shri Mehr Chand KhanDai: I think 
I may better clarify the position. 
Every Ministry, in its normal func-
tioning, gets brochures prin<ed, pub-
lished and distributed. Distribution 
is done by the Ministry ccncerned. 
Printing is done by the Ministry of In-
fonnation and Broadcasting At the 
beginning of each year, budget pro-
visiOn is made. I am talking from 
memory. I think the budge, proVIS-
ion for my Ministry for visual pub-
licity for 1961-62 is Rs. 8O,ooil. I am 
talking from memory; I can correct 
the figure. We placed Ol·,jer. far 
many brochures on import:mt sub-
jects. New Lite tOt' Displaced Millians 
--circulated to Members of Parlia-
ment, Compensation scheme--circulat-
ed to Members of Parliament; Housing 
the Homeless-drculated to Members 
of Parliament. Why are M~mbers get-
ting fidgetty? Displaced persons in 
Delhi.. .... 

Mr. Speaker: This is in answ~r to 
the question. 

Shri Mehr Chand KJuuma: Farida-
bad Township. Not only that. Every 
year, pamphlets have been published. 
We prepare the material. We send it 
on to the Ministry. Proal reading is 
done. I think this process nearly takes 
six months. One thing more, 1 mirht 
add. H the pamphlet, Disp!.aced Pe7'-
80M in Delhi has been published and 
circulated, I think it should br. to the 
..tvantage of the sitting Member. 
Here is what the Ministry has done for 
the people in Delhi and the \Vhole of 
India. He could have easily refuted 
it. I helped him. There is nothing 
wrong about publication of we 'psm-
pblet Here are figures and the wo:-k 
done by this Ministry, If people ,0 
and make propaganda and start sayir.g 
things which are wrong, I wish the~' 
had contradicted it. What;g wrl:'ng 
about 1t? Nothing wrong about it. 
We have done it and we will do it 
spin. 

8bri Hem BanIa: We arc !"ft irJ 
darkness. (lnte1TUptiom). 

Mr. Speaker: Order, order. 

Shri Hem BanIa: One quesl;on, Sir. 

Mr. Speaker: I!IJJl nlot goirC to 
allow. 

Sbri Bal Raj Madhok: One QUt:stiun, 
Sir. 

Mr. Speaker: I am Dot going to 
allow this kind of dilllurLance. On 
every matter, if publicity i3 given, a 
question is PUt, why it was d:)ne. If 
it is not done, it is asked, why it was 
not done. . 

Shri Bal Raj Madhok: One Question. 

Mr. Speaker: I do not know if by 
this means· any hon. Member 'Noul1 
reinstate himself if hE' has be<'n de-
feated. 

Sbri IIsI Raj Madhok: It is the legi-
timate right of a Member to ask sup-
plementary questions. 

Mr. Speaker: I am not going to 
allow. 

Shri Braj Raj SinCh: May L ask 
some other supplementary question? 

Mr. Speaker: No, no. r have allow-
ed a sufficient number ot questions. 

Shri Bal Raj Madbok: ()ae question, 
Sir. -

Mr. Speaker: No, no 

Shrl Bal Raj MadhOk, W", uc: sarry 
tor this attitude. 

Mr. Speaker: Very good. Shrl n. 
C. Sharma. 

Parchase of U.N. Bona 

+ 
.'1. {Shri D. C. Sharma: 

Shrimati Da PaJchoadhuri: 

Will the Prime Minister be .pleased 
to state: 

(a) whether it is a fact thst Gov-
ernment of India h'lve decided to 
P1IJ'Chase bonds which have been 
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ftoated ,by the United Nations to tide 
over its financial crisis; 

(b) if so, for what "alue; and 

(c) the manner in whIch l"Hmi'nt 
will be made? 

The Depa.t7 Minister of l:xteraal 
Affairs (Sbrimati Laksluni 'ienou): 
(a) Yes. Sir. 

(b) and (c). Govermneont of India 
have agreed to ~bscribe to tht: 
bonds upto an amount ot two million 
dollars. This amount will not be paid 
in cash. It will be adjust'l:! IIgfoiruot 
our claims for reimbursP.l11ent on 
account of the expenditure met by us 
towards peace keeping operation in 
Gaza and the Congo. 

Shrl D. C. Sharma. TOSe-

Mr. Speaker: Shri D. C. Sharma. 

Shri Bal RaJ Madhok: On a po.r. t of 
order, Sir, ..... . 

Mr. Speaker: There is 110 poin. of 
order. Against Shri D. C. Sharma 
standing? 

Shri D. C. Sllarma: Is there a point 
of order about me? 

Mr. Speaklllll': I th,>ught all the heat 
of the elections baa died do>wn. 

Shri Rem. Bara.a: Membec3 are 
sorry about the remark. if he is de-
feated. he cannot rehabilitate him:.elf. 

Mr. Speaker: I never mean.. aDY 
offence against any bon. Merr.boll". I 
would have liked both of them to have 
eome here. Both of thenl might bave 
succeeded if possible. 

Shri bap: At the cost of my Min-
ister? That would be very unfair. 

Shri Bal RaJ MaAok: A Kembu 
has the right to ask qu~s:ior.s. 

Mr. Speaker: Let U3 proceed wit:l 
the other question I h.we o.alled. 

Sbrt D. C. Sharma: May I kn.Jw 
what Willi the total valua ct the Londs 
that were issued by the U.N.7 May 1 
know what percentage of the bonds 

was subaecribed by oar cuun\ry~ Is 
it in oonfonnity with ..... 

Sbrimati LakabmI. MeDoa. One que;-
tion at a time. 

Mr. Speaker: He i.~ a Profcs!iOl". 

Shri D. C. Sharma: Wha~ was the 
total value of the bonds issued by the 
U.N.? 

Shrimati I..akshmi MeDOU: Two 
hundred million do[1a13. 

Shri D. C. SharrDa: What was the 
percentage that was purchased by us 
and was it in cont.>rmity with tbe 
allocation that We make tc 'hc· U.N." 

Shrimati Laklduni Menon: We. ar-
ranged to buy 2 millio;l dollars worth 
of bonds. It is very mu·!l. less tlnln 
what we would have if it is in pro-
POrtion to the contribation to the 
U.N. 

Shri D C. Sharm'&: Agains[ what 
item of ~xpenditure these bonds wi!! 
be purchased? 

Sbrimati Lakshm.i Menon: ~ainst 
the amounts that Me reimbursed to 
us tor expenditure met •• y us towards 
peace keeping operatil)Ds in Gaza and 
the Congo. 

Shri Shree Nan)'an Das: What was 
the total allocation tt, India? May I 
know whether India has been able to 
purchase the Whole quota and it not 
whether the Government at India 
will purchase in future~ 

SIlrlmati Labbm.t MeaOD: Theore is 
no quota allotted.. It is a temporary 
arrangement. Not all the countries 
are subscribing to it either. A situ-
ation was created by the fact tbat the 
socialist countries expressed the ,,1_ 
that it Is not part of the work of the 
United. Nations and it should be left 
entirely to the Security Council and 
therefore they have not rontributed 
to it anything. Theretot'l~ there \\'as 
this deflcit which had to be l.let !:y 
voluntary contributions !>y th.> mp.Ul-
bers. 




